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Electoral Reforms suggested by Ex-

pert Committee

651. SHRIMATI MONIKA DAS:
SHRI PRASENJIT BARMAN:

SHRI SUDHAKAR PANDEY:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

e Iig
.

(a) whether the Expert Committee
appointed by the Election Commis-
sion to suggest electoral reforms have
since submitted its report; and

(b) if so, what are the details
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL):
(a) The Committee appointed by the
Election Commission on uniform pat-
tern of election machinery at various
levels in States and Union territories
ha, since submitted its Report.
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(b) The recommendations of the
Committee generally relate to (i) one
day country-wide general elections,
(ii) introduction of electronic voting
machine within a period of three
years, (iii) intensive revision of elec-
toral rolls just before a general elec-
tion, (iv) periodical inspection of
places where the election mateirials
are stored by the Chief Electoral
Officer; or their deputies, (v) admin-
istrative set-up of tfne election machi-
nery in the States and Union Terri-
tories.

Constitution of ?. High Court in
Tripura
652. SHRIMATI ILA BHATTA-
CHARYA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to a resolution pass-
ed in the general body meeting of
Tripura Bar Association, Agartala,
held on the 23rd November, 1981; and

(b) if so, what step; have been
taken by Government to constitute a
separate High Court in Tripura?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL):

(a) Yes Sir. The Tripura Ba, Asso-
ciation in its resolution dated 23-H-
1981 has demanded for a separate
High Court for Tripura.

(b) The demand for a separate
High Court for Tripura has been con-
sidered and the Government ba-;
come to the conclusion that the work-
load at Agartala did not justify the
establishment of a separate High
Court.

OTA to Extra-Departmentai delivery
agents

653. SHRI SYED SHAHEDULLAH:
Will the Minister of COMMUNICA- .
TIONS be pleased to state:

(a) whether he is aware of the fact
that the Extra Departmental Delivery
Agents working in Departmental Sub-



